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OUTSTANDING ASSURANCES 
. Relating to the 

PUBLIC HEALTH DEPARTMENT 

Note.—In case an assurance shown outstanding against 4 particular 
Department does not relate to it, the same may be transferred to the 
Department concerned wnder intimation to the Haryana Vidhan Sabha 
Secretariat. 
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OUTSTANDING ASSURANCES 
Relating to the 

MEDICAL HEALTH DEPARTMENT 

Note .— In case an assurance shown outstanding against a particular De- 
partment does not relate to it, the same may be transferred to the Department 
concerned under intimation to the Haryana Vidhan Sabha Secretariat. 
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OUTSTANDING ASSURANCES 
Relating to the 

ANIMAL HUSBANDRY DEPARTMENT 

Note—In case an assurance shown outstanding against a particular Departepent does not relate to it, the same may be transferred to the Depattment concerned under intimation to 
the Haryana Vidhan Sabhg Secretariat, 

(281—282) 
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Relating to the 

PUBLIC RELATION DEPARTMENT 

Nofe—In case an assurance shown ontstanding against a particular Department does 
not relate to it,t he same may be transferred to-the Department concerned onder intimation 
to the Haryana Vidhan Sabhan Secretariat. 
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